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DATE OF DECISION ___ 11-8-1992

D.G. Yadav | _Petitioner
o Mr, G S Walia | Advocate for the Petitioneris)
‘ Versus
Union of India & Ors. Respondent
Mr. J G Sawant_ Advocate for the Responacin(s)
CORAM :
Thej_{bn’ble Mr. - Justice S.K. Dhaon’, Vice Chairman
The Hon’ble Mr. MY Priolkar, Member .(A)
i. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not? N
3. Whether their Lordships wish to see the fair copy of the Judgement?
4.

Whether it needs to be circulated to other Benches of the Tribunal?
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IN THE CENTRAL ADMINISTRATIVE TR IBUNAL
B@@AYB&@H MGULESTAN® BUILDING No.6
RESCOT | RCAD: BCMBAY-1

O.A. No, 243/92

Dilipsinh Gulabsinh Yadav
Unarmed Police Constable
residing at NARCLI

U.T. of Dadra and Nagar Haveli

Via,

2.

Bhilad . Applicant
v/s.

The Assistant Inspector
General of Police

Dadre and Nagar Havelil
PO. Silvassa

The Admlrlstratory of

UsT. of Dadra and Nagar Haveli
Cabo Raj Bhavan

Dona Paula, Goa

Union of India through
the Secretary

Ministry of Hbme Affaira
Central Secretariat
North Block

New Delhi ; . .Respondents

Coram: Hon. Shrl Justice S.K. Dhaon, Vice Chairman

Hon., Shrl MY Prlolkar')Member (A)

Appearance;

Mr, G S walia
Counsel
feor the Appllcant

-Mr,

J G Sawant

Counsel i
or the respondents

CRAL JUDGMENT :

1

(Per: S.K, Dhaon, Vice Chairman)

The Gollector, Dadra and Nagar Haveli on

19th October l987:appointed the applicant as Plice

Constable on temporary basis. On 29th October 1990

the Assistant Inspector General of Police, Dadra and

Nagar Haveli, in the purported exercise of powers under
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sub-rule (1) of Rule 5 of the Central Civil 3ervice

=D

(Temporary Service) Rules, 1965 terminated the service
of the applicant. The order of termination is being

impugned in the present application.

2. A reply has been filed on behalf of the
respondents and Shri Sawant has been heard in

opposition ofl this application,

3. It.ié specifically avered in the applica=-
tion that theEAssistant Inspector General of Police
was an off icer subordinate in rank or lower in rank

to the Colleétor. There is no averment in the reply
that the Ass{sﬁant Inspector General of Police was not
an officer subordinatgj?ank to the Collector nor.is
there any avérment tc_the effect that the Collector
and the Assiétant Inspector General of Police were of
equal rankgpilt, therefore, follows that the avermenf
made by the applicant remains uncontroverted. We
have, therefgre, to assume for the present case that .
the impugnedlordér has been passed by an off icer
inferior in rank than the officer who passed theehb«VL
appointment. This inﬁi&mity is enough to vitiate

the order.
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4, The ‘application succe@@s and is allowed,
The impugned order éEi@}@ating the services of the
applicant is éuashed. The applicant shall be entitled

to the consequential benefits,

I
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5. There shall be no order as to costs.,
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( MY Prioclkar ) ( S K Dh&on )
Member. (A) Vice Chairman



